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produced the requisite information and the documents, the respondents
proceeded to pass the impugned order dated 23.10.2002, being aggrieved
the applicant filed this O.A alougwith Civil Misc. Delay Condonation

Application.

3. On notice, the respondents have filed Counter Affidavit stating
therein that.the case of the applicant was considered in accordance with
relevant rules and the particulars furnished by him and after verification
of the documents and the information furnished by the applicant, the
matter was placed before the Board of Officers for the first time in 2002
for consideration, who rejected being time barred by the impugned order
and further stated that the grounds taken in delay condonation
application in filing O.A are not sufficient, therefore, sought for dismissal

of the O.A.

4. 1 have heard learned counsel for the parties. The reason for
condonation of delay, as stated by the applicant in the Affidavit in
support of the same, is the one that on the advise of the counsel, he
came to Allahabad on 26.08.2004 and filed this O.A and there is no
deliberate intention on his part. Except saying this, there is nothing on
record to show the reasons for condonation of delay in filing this O.A. In
the absence of sufficient reason for the condonation of delay in the
Affidavit, 1 have also perused the other materials produced by the
respondents in their Counter Affidavit as well as the statement made by
the applicant with regard to his case , I am satisfied with the reasons
given by the respondents in rejection order dated 23.10.2002 that the
case of the applicant does not come within the purview of compassionate

- --appointmentron the ground. of delay-as the applicant was-called upon to
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